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- CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH |

Original Application No. 36 of 2011
Friday, this the 14th day of Jahuary, 2011
CORAM:
Hon'ble Ms.K.Noorjehan, Administrative Member
Mr.K.B Mohandas
Superintendent of Central Excise
Service Tax Division '

Central Excise Bhavan
Kathrikadavu, Cochin — 682 017 ....... | Applicant

(By Advocate - Mr. C.S.G Nair)

Versus

1. Chief Commissioner of Central Excise & Customs
Central Revenue Buildings
1.S Press Road, Cochin — 682 018

2. Commissioner of Central Excise & Customs
Central Revenue Buildings
[.S Press Road, Cochin — 682 018.‘

3. Chairman -

Central Board of Excise & Customs
North Block, New Delhi — 110 001.

4. Union of India

Represented by its Secretary
Department of Revenue
North Block, New Delhi — 110001 ... Respondents

(By Advocate — Mr.Sunil Jacob JoSe, SCGSC)

This application having been heard on 14.1.2011, the Tribunal

on the same day delivered the foIIoWing:



)

ORDER

By Hon'ble Ms. K:Noorjehan, Administrative Member -

1. This OA is filed by the applicant seeking for the main relief as follows:-

“To direct the 1% and 2™ respondents to post the
applicant to ACC/UB in the next arising vacancy.”

2. The applicant: was directiy recruited as Inspector of Central Excise on
17.11.1980 anq was promofed as Superintendent on 29.08.1997. According to.
him he b_ecame'elilgible for posting to Aki_r'vCargvo' Complex/Unaccompanied -
Baggage Section as per his seniority. Since his turn has come he has given his
willingness to ACC/UB, Trivandrum. He bririge to my notice thgt'his junior
Mr.Satish KR and others have vbeeni posted to ACC/UBt Section,
Trivandrum/Calicut. Thereafter he sent Ar__w‘nef(ure‘ A;ZI representation to the 2"
respondent andv sent Annexure A-5 as a reminder. tis inform’ejd”tvtjet the

transfer order is issued by the 2™ respOndenﬁ while the transfer in principle is

‘approved by the 1% respondent. Therefore the 1% respondent is directed o

consider his representation, take an appropriate decision and intimate the

"applicant within a time line of 2 months. Ordefed accordingly. No costs.

(Dated this the 14" day of January, 2011)

. (K. NOORJEHAN)
ADMINISTRATIVE MEMBER
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